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ENTRAL ADMINISTRATIVE TRIBUNAL, JABALFUR BENCH, JABALFUR

L

Original m;icaticn No. 331 of 2000

Jabalpur, this the 11th day of March, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble Shri Magan Mohan, Judicial Member

Brij Raj Singh, aged about 43 ye’rs,
S/o. Shri vishwanath Singh, JE-I (TRD),

resident of Railway Quarter No, RB IV/97,

Central Railway Colony, Hardga (MP). eee Applicant

(By Advocate - shri S, Paul)

Ver sus

Union of Indla, Through,

1. The General Manager,
Central Railway, Mumbai=CST,:
maharaShtra) e

2, The Divisional Railway Manager,
Central Railway, Habibganj, '
Bhopal (MP). ‘

3. The Senior Divisional Electrical
Hgineer (TRD), Central Railway,
DRM's Office, Habibganj,
Bhopal (MePe)e «es Respondents

(By Aavocate - shri S.P. Sinha)

ORDER (Ora.})

By MePo Singh, Vice Chairman -

By filing this Original #&pplication the applicant has
claimed the following main relief 3

“(a) Quash the impugned punishment order Annexure A2

& A=3 & h=4 passed by the Disciplinary & Appellate

authorities & allow all consequential benefits flowing
from the same, - '

2. The brief facts of the case are that the applicant was
working as JE Grade-1I in the Railways under the respondent
No, 3, While he was working as such a charge sheet dated
07415.03.1996 was issued against him and the following



Q? il 1999 has. modified the panalty imposed by i
. P~ s
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charge. was$ levelled against him 3

T -

C o TR -, O aTe ShEver ab e, e,
EXET 7 &I 17/02/1996 B 10.30 % Ww §% 3 qFa 7 0¥ FAfm
JTen Ty o evar Jd H gardR ST U8 0w NE AR o
B ¥t ¥ ST ATEC X URY | 9T &y e gvar AdW s
TETeRt 35 % oS & Fare quRaTse @W e¥ ff Yv Sr3F avasc
9% FET W v §EErH s AT foar o o vetde pm b
Y- F RT Gy 1.17 vd ot 95 ot B & 9o 2-1 1 {8 ¥ TEE
sETaTT 2 | "

An enquiry was conducted against the applicant, The enquiry
officer has concluded the enquiry hoJ_.ding the charge proved, The
copy of the findings of the enquiry officer was sent to the
applicant for submission of his Tepresentation, by the disciplinary
authority on 16th February, 1998, The 3pplicant made a represenw
tation dated 5th March, 1998. The disciplinary authority after
taking into account the f£inding of the enquiry officer, the
Iepresentation of the applicant and other Televant facts of the
case impOsed the penalty of reduction in rank by reducing his pay
in the scale of pay of Rs, 5500-9000/~ at the stage of Rs, 7600/ =
permanently., He has filed the dppedl against the order of the
disciplinary authority and the dppellate authority vide its arder
dated 17.07.1998 (Annexure A-3) had rejected the a8ppedl of the
applicant. The applicant has preferred a revision on 549.1998
under Rule 25(1) of the Railway Servants (Piscipline & &ppeal)

Rules, 1968+ The reviewing duthority vide its order gated 26th
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authority to reduction to lower post/grade as JE.I in the Grade of
Rs, 5500-9000 (RSRP) fiXing the pay at RS. 7600/- for the p&iOd of

5 years with cumulative effect,

3e Heard the learned counsel for the parties ang perused
have
the recorgs, We/also given carefu] consideration to the rival

contentions madge on behalf of the parties,

4, We find that while. the applicant was working as JE Gradew
II was issued a charge sheet, Ehquiry has peen held against the
@pplicant ang the charges have been proved. The finding of the
quiry officer was sent to the spplicant, The Ppplicant has been
glven Opportunity of hearing ang principles of natural justice
has not been violated, It is a Settled legal position by the

Hon'ble Supreme Court in the case of Union of Tdia ang anothar
—=S..S0a anoth er

Vs. B.Ce Chaturvedi, (1995) 6 scc 749 that the Court/Tribunal

cannot reappreciate the evidence and substitute its own findings
angd also cannot go into the qQuantum of punishment unless it

shocks the conscious of the Court/TribunaJ..

to interfere with the orgers passed by the disciplinary duthority,
appellate authority and the revisional!. authority, The OriginaJ.
#pplication is, therefore bereft of any merit ang is dccordingly,
dismisseg. No costs,

Y e
(Madan han) (MOP. Singh)

Judicial Memper Vice Chairman
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